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BENCH-I NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH
KOLKATA

C.P.(IB) No. 215/KB/2018

Present: Hon’ble Member (J), Shri Jinan K.R.

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 4™ SEPTEMBER, 2018, 10:30 A.M.

Name of the Company Oriental Agencies-Vs-EMT Megatherm Pvt.Ltd.

Under Section 9 IBC - ) )
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NCLT- Daily Order - 04.09.2018

ORDER
Ld. Counsel for the Operational Creditor, for the Corporate Debtor and

for IRP is present.

It is submitted that the 12(A) application has been filed. However, it is
not numbered and verified by the registry. Registry is directed to number
it if it is defect free.

List it for further consideration on 07/09/2018. | %
(fnanK.R)

Member (J)



